
State Vs. Manoj 
FIR No. 348/2020 

Uls. 33/58 Delhi Excise Act
PS GTB Enclave 02.12.2020 

Through VC Cisco Webex 

Present: Shri Lokesh Kumar, Ld. APP for the State. 
None for the applicant. 
Reply to bail application has been filed. 

Copy be supplied to counsel for accused via email. 
Put up for appearance of accused/ IO at 2.00 PM. 

(Salorni Singh) 
Metropalitan Magistrate-01 

Shahdara! KKD,Delhi/ 02.12.2020 At 2.00 PM 

Mr. Pranay Abhishek, Ld. Counsel for accused. 
O is present in person. 

Arguments on bail application made on behalf of the parties. 
Put up for orders at 4.00 PM. 

(SalaniSingh) 
Metropolitan Magistrate-01 

Shahdara, KKD;Delhi/ 02.12.2020 
At 4.00 PM 

Present: None 
Matter is pending consideration on bail application. Arguments have 

been heard. Court record and police diary perused. 
In the present bail application, it is prayed that the accused be released 

on bail on the grounds namely, that the accused has been in JC since 14.11.2020 
and no recovery was made from him during the PC remand; that the accused was 

the driver of the alleged vehicle; that the accused is no longer required for 
investigation and that the investigation has almost been completed; that the trial of 
the case would take a long time and till then the liberty of the accused shall be 
curtailed; that the accused shall not misuse the conditions of 
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bail; and that the accused shall not tamper with any evidence and is ready to abide 

by the conditions imposed by the court. In the reply filed by the 10 to this bail 
application, the bail has been opposed on the ground that the accused may jump bail 

and commit similar offence. 

As per the prosecution's version the accused Manoj was found in possession 
of 39 boxes containing 50-50 quarter litres of liquor with label of Race 7 Metro Liquor 
blended and bottled by Frost Falcon Distilleries, Village Juhari, Distt. Sonepat, 
Haryana of 180 ml for sale in Haryana without any permit for sale / bills / receipts. 
The liquor bottles have already been seized and there are no criminal antecedents 
of the accused. 

Considering the above, the court is of the view that no purpose would be 

served to keep the accused in judicial custody. In view thereof, the bail application of 
the accused is allowed on furnishing bail bonds in the sum of Rs. 10,000/- with 
surety of like amount and subject to the following conditions: 
a). The accused shall not commit offence similar to the offence of which he is accused, or suspected, of the commission of which he is suspected; 
b) The accused shall attend the court on dates fixed for hearings during trial; and 
c) The accused shall not directly or indirectly make any inducement, threat or promise to any person acquainted with the facts of the case so as to dissuade him from disclosing such facts to the Court or to any police officer or tamper with the evidence. 

Accordingly, the present bail application is disposed of. Copy of this order be uploaded on the website of Delhi District Courts. Copy of this be also sent via email to the counsel of the accused or be given dasti. 

(Salon Singh) 
Metropolitan Magistrate-01 

Shahdara, KKD, Delhi/ 02.12.2020 



MS SALeICI-CM 
iHetropolitan Megietrete (SD-01) 
Karkardeorma Corme. Dehi 

State Vs. Ritik 

FIR No. 450/2020 
PS GTB Enclave 
U/s. 379/411 IPC 

02.12.2020 

Through VC On Cisco Webex. 

Present: Shri Lokesh Kumar, Ld. APP for the State. 

Ms. Ankita, Ld. Counsel for the accused. 

Matter is listed for arguments on bail application today. 

The bail application has not been put up by the staf. Reply to the bail 

application has been filed by the 1O. Copy of the reply be supplied to the counsel for 

accused via email. 

Put up for appearance of lO/arguments on bail application at 1.00 Pm. 

(Saloni Singh) 
MetropolitanMagistrate -01 

Shaspaoba )2020 
At 1.00 PM 

Present: Shri Lokesh Kumar, Ld. APP for the State. 

Ms. Ankita, Ld. Counsel for the accused. 

HC Amit in person. 

Arguments on the bail application made on behalf of the parties. 

Put up for consideration on the bail application at 4.00 PM today. 

(Saloni Singh) 
Metropotan Magistrate -01 

ShabviptaaR2ePs2AR 2020 
At 4.00 PM 

Present: None. 

The present matter is pending consideration on the bail application 

filed on behalf of the accused on the grounds namely, that the accused has been 

falsely implicated in this case and the stolen mobile phone was planted on him, that 

the accused is merely 22 years of age and has no previous criminal involvements, 

that the accused is the sole bread earner 



in the family and is willing to abide by the terms and conditions imposed by the court. 

In the reply filed by the 10, the bail has been opposed on the ground that if the 

accused is released on bail, he may commit similar offence as previously he has 

been involved in similar cases of theft. As per the prosecution version on 

25.07.2020 at around 1.30 AM while the complainant was asleep at SDM Hospital 

his mobile phone was stolen by some unknown person. It is further submitted that 

on 18.11.2020 at the time of checking the mobile phone in question was recovered 

from the accused. 

Submissions on the bail application have already been heard. Court file and 
case diary perused. 

Ld. Advocate for the accused reiterated the submissions made in the 

application. Ld. APP for the State submitted that the accused has been previously 

involved in several such cases and if he is released on bail, he may commit similar 

offence. The 10 on clarification submitted that the accused is on bail / discharged in 

the other matters/ criminal cases that are pending against him. The accused has 

been in custody since 19.11.2020 and the case property has already been

recovered. The accused is already on bail or has been discharged under Sectioon 

169 Cr.PC in the other criminal cases. 

Considering the above, the court is of the view that no purpose would 

be served to keep the accused in judicial custody. In view thereof, the bail 

application of the accused is allowed on furnishing bail bonds in the sum of Rs. 

5,000/- with surety of like amount and subject to the following conditions: 

a) The accused shall not commit offence similar to the offence of which he is 
accused, or suspected, of the commission of which he is suspected: 

b) The accused shall attend the court on dates fixed for hearings during trial; and 

c) The accused shall not directly or indirectly make any inducement, threat or 
promise to any person acquainted with the facts of the case so as to dissuade him 
from disclosing such facts to the Court or to any police officer or tamper with the 

evidence. 

Kerkamanme Ccur, H 
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Accordingly, the present bail application is disposed of. Copy of this order be 

uploaded on the website of Delhi District Courts. Copy of this be also sent via email 

to the counsel of the accused or be given dasti. 

(Saloni Singh) 

Metropolitan Magistráte-et
Shahdara,KKDPelhi 02,132029 

Kaatkaanme Co e 



MS SAlo 1T STHGM 
iMetropolitan Magistrsto (S+0-01) 
Kerkardoma Courte, 

State Vs. Manoj 
FIR No. 348/2020 

Uls. 33/58 Delhi Excise Act 
PS GTB Enclave 

02.12.2020 

Through VC Cisco Webex 

Present: Shri Lokesh Kumar, Ld. APP for the State. 

None for the applicant. 
Reply to bail application has been filed. 

Copy be supplied to counsel for accused via email. 

Put up for appearance of accused/ lO at 2.00 PM. 

(Saoni,Singh) 
Metropolifan Magistrate-01 
ahdara RANV022,2020 At 2.00 PM 

Karkarde Cout, i 
Mr. Pranay Abhishek, Ld. Counsel for accused. 

O is present in person. 

Arguments on bail application made on behalf of the parties. 
Put up for orders at 4.00 PM. 

(Salani Singh) 
Metropolitap Magistrate-01 

Shahdara. KKD,Delhi/ 02.12.2020 
Meropotan egistrao (D-01) 

Karktooma Courts, Del 

At 4.00 PM 

Present: None. 

Matter is pending consideration on bail application. Arguments have 

been heard. Court record and police diary perused 
In the present bail application, it is prayed that the accused be released 

on bail on the grounds namely, that the accused has been in JC since 14.11.2020 

and no recovery was made from him during the PC remand; that the accused was 

the driver of the alleged vehicle; that the accused is no longer required for 

investigation and that the investigation has almost been completed; that the trial of 

the case would take a long time and till then the liberty of the accused shall be 

curtailed; that the accused shall not misuse the conditions of 
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bail; and that the accused shall not tamper with any evidence and is ready to abide 

by the conditions imposed by the court. In the reply filed by the 10 to this bail 

application, the bail has been opposed on the ground that the accused may jump bail 

and commit similar offence. 

As per the prosecution's version the accused Manoj was found in possession 
of 39 boxes containing 50-50 quarter litres of liquor with label of Race 7 Metro Liquor 
blended and bottled by Frost Falcon Distilleries, Village Juhari, Distt. Sonepat, 
Haryana of 180 ml for sale in Haryana without any permit for sale / bills / receipts. 

The liquor bottles have already been seized and there are no criminal antecedents 
of the accused. 

Considering the above, the court is of the view that no purpose would be 

served to keep the accused in judicial custody. In view thereof, the bail applicationof 
the accused is allowed on furnishing bail bonds in the sum of Rs. 10,000/- with 

surety of like amount and subject to the following conditions: 
a). The accused shall not commit offence similar to the offence of which he is 

accused, or suspected, of the commission of which he is suspected; 

b) The accused shall attend the court on dates fixed for hearings during trial; and 

c) The accused shall not directly or indirectly make any inducement, threat or 

promise to any person acquainted with the facts of the case so as to dissuade him 
from disclosing such facts to the Court or to any police officer or tamper with the 

evidence. 

Accordingly, the present bail application is disposed of. Copy of this order be 
uploaded on the website of Delhi District Courts. Copy of this be also sent via email 
to the counsel of the accused or be given dasti. 

(Salor Singh) 
Metropolitán Magistrate-01 

Shetrdsarä;KKGsDIHBp012.2020 
Karkaaanme Cort, elhi 



Ms SALDNIT SIHGM 
Cpoltan klagistrsta (SHD-01)
Karkadmma Core. Delh 

FIR No. 466/2020 
State Vs. Unknowvn 

PS GTB Enclave 

02.12.2020 
This is an application for release of mobile phone Realme X Space Blue 

filed on behalf of applicant Shashank. 

Through VC on CISCO Webex. 

Present: Shri Lokesh Kumar, Ld. APP for the State. 

Shri Gaurav Gagerna, Ld. Counsel for the applicant. 
Reply to the superdari application has been fled by 

Submissions on the application made. 

Put up for consideration at 4.00 PM. 

(Saloni Singh) 
Metropotitan Magistate-to1 

ShetgarKKOAhikca 12.2020 

Present: Shri Gaurav Gagerna, Ld. Counsel for the applicant 
Submissions on the pending superdari application have been heard. 

Court file perused. 

As per report of IO, he no objection if the mobile phone of make 

Realme X Space Blue with IMEI No. 864428045605514 is released on superdari. 

In these circumstances, the aforesaid mobile phone be released to 

registered owner subject to the following conditions 

On furnishing security bond in the sum of Rs.7,000/- to the satisfaction of 

Concerned SHO; 

2. That the applicant shall not sell or othenwise dispose of the said mobile 

phone without the prior permission of the court and shall produce the said mobile 

phone as and when directed by the court; 

3 10 shall prepare a detailed punchnama mentioning the colour and 

appearance of the mobile phone including the IMEl number and other necessary 

details of the mobile phone; 

4 IO shall take the coloured photographs of the said mobile phone from different 

angles and of the IMEI and SIM number of the said phone 

5. The photographs should be attested and counter signed by the complainant 

accused 
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and the registered owner and 

6 The IO shall file the said punchnama and photographs with the chargesheet in 

the court 

Application is disposed of and it be tagged with chargesheet as and when 

filed. 

Copy of order be uploaded on the District Court Website and copy of order be 

sent via email to counsel for applicant. 

(Saloní Singh) 
Metropolitan Magistrate4p1 
habgaran KDrethi02.12.2020 

Karkarcaomá Couru,t 



&A LeNI SIJUGH 
Meropoëtan Bkagistrste (S*D-01) 

Karkandaona Courts, Belit 
State Vs. unknown 

FIR No. 333/2020 
02.12.2020 

This is an application for release of mobile phone Vivo Y Il filed on behalfof 
applicant Ms. Reenu @ Krishna Ray. 

Through VC on CISCO Webex. 

Present: Shri Lokesh Kumar, Ld. APP for the State. 

Shri Parmod Kumar, Ld. Counsel for the applicant.

Submissions on the application made. 

Reply to the present superdari application has been filed. Copy thereof 

be supplied to counsel for applicant via email. 

Put up for consideration on superdari application at 4.00 PM. 

(Salhi Singh) 
MetropglitagMagisaio91 
RaooHSEHA De2.12.2020 

At 4.00 PM 
Present: None 

Submissions on the pending superdari application have been heard. 

Court file perused.

As per report of 1O, he no objection if the mobile phone of make Vivo Y 

il with IMEI No. 867116045390115 is released on superdari. 

In these circumstances, the aforesaid mobile phone be released to 

registered owner subject to the following conditions:- 

1. On furnishing security bond in the sum of Rs.4,000/- to the satisfaction of 

concerned SHO; 

2 That the applicant shall not sell or otherwise dispose of the said mobile 

phone without the prior permission of the court and shall produce the said mobile 

phone as and when directed by the court 

3. IO shall prepare a detailed punchnama mentioning the colour and 

appearance of the mobile phone including the IMEl number and other necessary 

details of the mobile phone; 
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4. IO shall take the coloured photographs of the said mobile phone from different 

angles and of the IMEI and SiM number of the said phone; 

5 The photographs should be attested and counter signed by the complainant, 

accused and the registered owner and 

6. The 1O shall file the said punchnama and photographs with the chargesheet in 

the court; 

Application is disposed of and it be tagged with chargesheet as and when 

tiled. 

Copy of order be uploaded on the District Court Website and copy of order be 

sent via email to counsel for applicant. 

(Salonsingh) 
Metropolita Magistrate-01 
Shahdara, KKD, Delhi 0 22020 levopoitaA Mogistrie D44020 

Kaetadaoma Courte, elhi 


